574

BEF(I)ERE THE NATIONAL GREEN TRIBUNAL
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CE CENTRE, KOLKATA, WEST BENGAL

1A 87)2024/E7

In
Appeal No. 12/2024/EZ

M /s Shivam Coke Pvt. Ltd;
...Applicant
-Versus-
The Assistant Director (Mines and
Geology), District Mining Office,
Rohtas (Sasaram) and others

...Respondents
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
FINANCE CENTRE, KOLKATA, WEST BENGAL

1A /2024 /EZ.
In

Appeal No. 12/2024/EZ

In the matter ol

An application for addition of the
Assistant  Director  (Mines and
Geology), District Mining Office,
Rohtas (Sasaram) in the array of
respondents in Appeal No.

12/2024/EZ;

And

In the matter of:

1. “SEVASETU” a Non-
governmental Organization,
registered  under  the  Societics
Registration Act, 1860, having it's
office at Arpana Bank Colony, Phase

- 2, New Bailey Road, Ram Jaipal
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" bl 9 7
Nagar, Danapuf, Patna

i's Chairman viz.

- 801503,

represented by

Nishant Kumar Ojha Son of Nirmal

Kumar Oijha, “gEVASETU” a Non-

governmental Organization,

l‘egistered under  the Societies
Registration Act, 1860, of Seva Setu,
Ram Jaipal Road, Near Sakhi,
Arpana Bank Colony, Phase - 2,
Dinapur -Cum- Khagual, Patna,
Bihar - 801503;

E-mail: nishant@sevasetu.org,

2. Nishant Kumar Ojha, Son of

Nirmal Kumar Ojha, Chairman,

“SEVASETU” a Non—governmental

P e

TAR
Kot

o i
o /1D, SAYEED HAY \
{ Diat. G & Seynirn L0

at Papor:

it - y )54
WO \\ Ragn, No, 01872 ¢

Organization, registered under the

Societies Registration Act, 1860, of

/2 - ST R SR » = p . A
AN P //{2?/ Seva Setu, Ram Jaipal Road, Near
\\\‘\o,,‘i_'; | Q’;f’ Sakhi, Arpana Bank Colony, Phase -

Ly, I 227 _
ST 2, Dinapur -Cum- Khagual, Patna,

Bihar - 801503;
[E-mail: nishant@sevasetu.org

...Appellants
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-Versus-

1. The State Environment Impacl
Assessment Authority (SEIAA),

Bihar Service through it's Member

Secretary, having it's office al

BELTRON Bhawan, 7nd Floor, Shastri

Nagar, Bailey Road, Patna - 800023;

E-mail:- seiaabihar@pmail.g_)_u)

2. M/s Shivam Coke Pvt. Ltd., A

company incorporated under the

Companies Act, having it's registered
office at 6/19 A, Poddar Nagar, 1+
Floor, Post Office - Jodhpur Park,
Police Station - Jadavpur, Kolkata,
West Bengal, Pin Code - 700008;
E-mail:

shivamcokejamuil3@gmail.com

3. The Bihar State Pollution Control
Board, represented by it's Member
Secretary, =~ BELTRON Bhawan,
Shastri Nagar, Jawahar Lal Nehru
Marg, Patna - 800023;

oS77
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E-mail: msbSPCb-bihar@gov'ln

...Respondents

And

In the matter of:

M/s Shivam Coke DPvt. lLtd., A
company incorporated under the
Companies Act, having it's registered
office at 6/19 A, Poddar Nagar, 1*
Floor, Post Office - Jodhpur Park,
Police Station - Jadavpur, Kolkata,
West Bengal, Pin Code - 700068;

E-mail:

shivamcokejamuil3@gmail.com

...Respondent  no. 2/
Applicant

-Versus-

1. The Assistant Director (Mines and
Geology), District Mining Office,

Rohtas (Sasaram), Mohaddiganj,
Sasaram, Bihar - 8211 15;

E-mail: miningrohtas@gmail.com
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...Proposed Added

Respondents

2. “SEVASETU” a Non-
governmental Organization,

registered ~ under the  Societies
Registration Act, 1860, having it’s
office at Arpana Bank Colony, Phase
- 2, New Bailey Road, Ram Jaipal
Nagar, Danapur, Patna - 801503,
represented by it's Chairman viz.
Nishant Kumar Ojha Son of Nirmal
Kumar Ojha, “SEVASETU” a Non-
governmental Organization,
registered under the Societies
Registration Act, 1860, of Seva Setu,
S /Ram Jaipal Road, Near Sakhi,

Arpana Bank Colony, Phase - 2,

Dinapur -Cum- Khagual, Patna,

Bihar - 801503;

E-mail: nishant@sevasetu.org

3. Nishant Kumar Ojha, Son of

Nirmal Kumar Ojha, Chairman,

“SEVASETU” a Non—governmental
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Organization, regjistered under the
Societies Registration Act, 1860, of
Seva Setu, Ram Jaipal Road, Near
Sakhi, Arpana Bank Colony, Phase -
2, Dinapur -Cum- Khagual, Patna,
Bihar - 801503;

E-mail: nishant@sevasetu.org

...Appellants / Respondents

4. The State Environment Impact
Assessment Authority (SEIAA), Bihar
Service through it’s Member Secretary,
having it's office at BELTRON
Bhawan, 2 [Floor, Shastri Nagar,
Bailey Road, Patna - 800023;

E-mail:- seiaabihar@gmail.com

5. The Bihar State Pollution Control
Board, represented by it's Member
Secretary, BELTRON Bhawan, Shastri

Nagar, Jawahar Lal Nehru Marg,

Patna - 800023;
E-mail: msbspcb-bihar@gov.in

-.Respondents / Respondents
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The humble petition of the respondent

no. 2 / applicant above-named;

Most Respectfully Sheweth:-

1. The applicant states that the appellants above-named preferred
the instant appeal under Section 16 (h) of the National Green
Tribunal Act, 2010 before the Hon'ble National Green Tribunal,
Eastern Zone Bench (“NGT, EZB”, in short) being Appeal No.
12/2024/EZ, impugning inter alia the Environmental Clearance
granted by the State Environmental Impact Assessment Authority on
August 10, 2024 in favor of the applicant herein, in respect of

proposed river bed sand mining project covering the area of 96.50 Ha

at the Rothas Sand Ghat 08, on Sone River at District =

(hereinafter referred to as the “said mining plot”). A

MD. SAYEED KHAN
Dist. Civdl & Seesion Court

2. The appellants above - named, in the said app\<%_ 199 lpb‘kmcg/gl
N7

an application being I.A. No. 81/2024 /EZ for condon I.l()‘ﬁx()‘f dé {éy rn/l_,
<
preferring the said appeal i.e. Appeal no. 12/2024/11\%@[@% -Lhﬁ‘ % '

FHon’ble NGT, Eastern Zone Bench, Kolkata.

3. That the said appeal i.e. Appeal no.12/2024/EZ came up for
hearing before the Hon’ble NGT, EZB, Kolkata on September 30, 2024
along with the said application i.e. IA 81/2024/EZ, when the I-lon’ble
NGT, EZB, Kolkata upon hearing the learned counsels appeared for
the respective parties was pleased to condone the delay in preferring

the said appeal and also pleased to pass a further order, inter alia,
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directing that the impugned EC dated August 10, 2024 shall remain
in abeyance till the next date of listing i.c. on 12.11.2024

The photocopy of the Order dated September 30, 2024 passed by
the Hon’ble NGT, EZB in Appeal no.12/2024/EZ is annexed, marked

as “Annexure - A”.

4. That the applicant herein, thereafter, received a letter bearing
No. 1739/M dated October 18, 2024 issued by the Assistant Director,
Mines & Geology, District Mining Office, (i.e. the proposed added
respondent), whereby the applicant herein was directed to comply
the directions given in the said letter dated October 18, 2024
(including the deposit of lease rental and other taxes, in advance)
within a period of seven days for registration of the agreement /
lease qua the said mining plot in favor of the applicant herein for
five years.

The photocopy of the letter bearing No. 1739/M dated October 18,
2024 issued by the District Mining Office, Rothas (Sasaram) is

annexed and marked as “Annexure - B”.

5.  The applicant states and submits that the prior Environmental
Clearance is sine qua non for execution of the mining lease in view of

the Judgment of the Hon’ble Supreme Court passed on 27-02-2022, in

case of (Deepak Kumar etc. -Vs.- State of Haryana & Ors,), reported
in (2012) 4 SCC 629. /L“\

+ / MD. SAYEED KHAN
Dist. Givil & Sessicn Court

In
! Al Alnore
‘-\ 2 Regn, No. vidl é:”ol <t
“\.'—»\ E ,““n‘“'gq 27
N :3/
\

o R ,‘o,//
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6. Your applicant states that according to Section 28 (1) of the
Bihar Minerals (Concession, Prevention of illegal Mining,
Transportation & Storage) Rules, 2019 “no lease shall be executed
unless the person to whom such lease has been granted submits the
mining plan and environment clearance as required under this

rules.”

7. Your applicant states that the Environmental Clearance which
has been granted in favor of the applicant by the SEIAA, in respect of
the said mining plot has been kept in abeyance by the Hon'ble NGT,
EZB, Kolkata vide Order dated September 30, 2024, passed in Appeal
No. 12/2024/EZ.

8.  Your applicant states that the applicant being a law abiding
citizen cannot enter into the agreement for lease in respect of the said
mining plot in view of the Order of the Hon’ble NGT, EZB passed on
September 30, 2024, in Appeal No. 12/2024 /EZ.

9.  Therefore, all the effects and / or further effects and / or the
operation of the directions issued to the applicant herein by the
Assistant Director (Mines and Geology), District Mining Office,
Rohtas (Sasarvam) vide letter bearing No. 1739/M dated October 18,

2024 for the purpose of execution of the mining lease in respect of

at Alipore

,
./ MD. SAYEED "“l\
Dist. Civit & Sessicn Court P

' Kenn, No. 01820722
L':)\\lq_u B"’”'l’ﬂ \(’?/
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X
view of the Order of the Hon'ble NGT, EZB passed on September 30,
2024, in Appeal No. 12/2024/EZ.

10.  Your applicant submits that unless the direction issued by the
Assistant Director (Mines and Geology), District Mining Office,
Rohtas (Sasaram) against the applicant for execution of the mining
lease in respect of the said mining plot is stayed, the applicant herein
shall have to suffer coercive actions prescribed under the Bihar
Minerals (Concession, Prevention of illegal Mining, Transportation &
Storage) Rules, 2019, for which the applicant herein is no way

responsible.

11. The applicant states that the Assistant Director (Mines and
Geology), District Mining Office, Rohtas (Sasaram) being the
necessary and proper party is therefore required to be impleaded in

the array of respondent in the instant application,

12. The applicant states that the complete and effective
adjudication of the dispute involved in this appeal is not possible
without impleading the Assistant Director (Mines and Geology),

District Mining Office, Rohtas (Sasaram) in the array of respondents.

13. In that backdrop unless the prayer made herein below is

D, SAYEED KHAN
Dist, Civil & Session Court
at Ammc
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14, That the application is made bonafide and for ends of justice.

In the premises a3 aforesaid,

Your applicant mosl  humbly

prays that Your Lordships may be

graciously p]easod allow  this

application ~and implead  the
Assistant Director (Mines and
Geology), District Mining Office,
Rohtas (Sasaram), Mohaddigan;,
Sasaram, Bihar - 821115 in the
array of respondents of Appeal
No. 12/2024/EZ and / or pass
such other order or orders as Your
Lordship may deem [fit and
proper.

And for this act of kindness your applicant as in duty bound

shall aver pray For Shivam Coke (P) Ltg

024
Director

Signature of the applicant

47»744 it

(Gxgnatwe of the Advoca/@ on Record of the applican |

MD. SAYEED KHAN

Dist. Crvif & Sac sion Cour
2! Alipore

\(, i H') 019/2022

NS\ 6y Dala 31733197
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BEFORE THE NATIONAL GREEN TRIBUN Al
EASTERN ZONE BENCH, KOLKATA l
FINANCE CENTRE, KOLKATA, WEST BENGAL

1A /2024157,
In

Appeal No. 12/2024/ 152

M/s Shivam Coke Pyt LLId; |
. Applicant

' -Versus- ’
The Assistant Director (Mmcs and
Geology), District Mining, Office, Rohtas
(Sasaram) and others
...Respondents
VERIFICATION

I, Amar Oza Son of Baleswar Oza, aged about 47 years, by faith

Himdu, by Occupation - Business, (working for gain as the dircector of M/s
Shivam Coke Private Limited) of Semariya, Semariya Palti Ojha, Bhojpur,
Bihar - 802165 do hereby verify that the statements made in paragraph nos.
5,6, 7, 8 and 10 are true to knowledge of the applicant and the stalements
made paragraphs Nos. 1 to 4 are true to the information as derived from
the records of the case and the contents of the paragraph Nos. 9, 11, 12, 13

and 14 are the respectful submission of the applicant before this Hon'ble

Tribunal. ' )
[ sign this verification at Calcutta on this the _ day of Octgber, 20211,
8 For Shivam Boké (B) Ltn
024

(Signature of the verifior.
blrect_gf

Prepared in my office

%A CJ/WCL&&L | 280CT 2024
- o

Advocale

/ -
< / MD. SAYEED KHAN
Dist. Civil & Session Court

H ) at Ailpore
WO\ Regn No. 01812022
ZN Exiy Nate 3110327

2\

/

/;,-__ e

W\
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BETORE T Nz\l'lON/\I‘GI\’I.liN'IRIHUN"\'
FASTERN ZONE BENCH, KODKAT {\ N
FINANCE CENTRIE, KOIKATA, WIS BIENGAI

IA /20247132
In
Appeal No. 1272024/ 137

M/ s Shivam Coke Pyt [Ld;

Applicant

-Versus- .
The Assistant Director  (Mines and
Geology), District Mining Office, Rohtas
(Sasaram) and others

...Respondents
AFFIDAVIT N
aV zaed0n of Baleswar Oza, aged about 47 years, by laith

[ lindu, by OcCupation - Business, (working for gain as the dircector of M/s
Shivam Coke Brivate Limited) of Semariya, Semariya Palti Ojha, Bhojpur,
Bilar - 802165, do hereby solemnly declare and affirm as follows:-

1. That 1 am the director of the respondent no. 2 of the appeal the
applicant of the instant application and have already entered appearance
i the appeal by signing and filing Vakaltnama on behalf of the respondent
no. 2 and am well conversant with the facls and circumstances ol this case

and as such am competent lo swear this affidavil.

2 That the statements made in paragraph nos. 5, 6, 7, 8 and 10 are true
to knowledge of the applicant and the statements made paragraphs Nos. 1
(o 1 are true to the information as derived from the records of the case and
the contents of the paragraph Nos. 9,11, 12, 13 and 11 are the respectiul

submission of the appellant betore this Hon'bledyibynal 1 coke (P) Lto

. 'y
Deponent is Kii wn%&ﬂw,

Director

Advocale

, ldentificd by my,
b Choodf,

Advoca te ,
//‘ =3 -
SOLEMNLY AFFIRMED AND DECLAREL

BEFORE ME 1J/&/139CPE1C) CRPC

/ ) [c//pt,
MD. SAYEED KHaAX
NOTARY
GOVY. OF WEST BENCAL
REGD. NO.-013/2022
4, K. S. ROY ROAD, KOL-1
G-2R.BATTIKAL 2ND LANE, KOL-24

o 00CT 2024

Prepared inmy office
7 ool
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X~ ANNEXURE - A

[tem No.02 Court No. |

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Appeal No.12/2024/EZ
(I.LA. No.81/2024/E2)
Sevasctu & Another Appcllant(s)

Versus
The State Environment Impact

Assessment Authority (SEIAA),

Bihar and Ors. Respondent(s)

Date of hearing: 30.09.2024

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Appellant(s) : Mr. Probal Kr. Mukherjee, Sr. Adv. (in Virtual Mode) a/w

Ms. Paushali Banerjee, Adv.

ORDER
1. Heard Mr. Probal Kr. Mukherjee, learned Senior Counsel appearing

(in Virtual Mode) assisted by Ms. Paushali Banerjee, learncd

Counsel who is present in Court on behalf of the Appellants.

\\
/\ lr‘(‘ \\The present Appeal No.12/2024/EZ has been filed seeking

O *)\ashmg of the Environmental Clearance dated 10.08.2024

( \'\
I
S
/

the mining project in the Rohtas Sand Ghat No.08 covering an arca

ted by the State Environment Impact Assessment Authority

AA), Bihar in respect of the proposed mining activity of the

pondent No.2, M/s Shivam Coke Pvt. Ltd., project proponent of

of 96.50 Ha., comprising within Khata No0.783, 109, Khesra No.
3659 (P), Mouza - Darihat, Block - Dehri, District - Rohtas on Sone
River.

3. The allegation in the Appeal is that the Respondent No.2, has becn

granted Environmental Clearance on 10.08.2024 in respect of
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bé -

proposed river
§ ver be ini
yed sand mining project cov . or -
: yvering an area of 96.50

Ha. at Roht
¢ as Sand Gha
and Ghat No.08 on Son¢ River, District - Rohtas,

o

State of Bihar.

4. It is sta (3

ted that the mining plan of the Respondent No.2 was
yrepared
preg on 19.05.2023 by «United Exploration India Private
1e Department of Mincs and

Limited”, an accredited agency by tl

Geology, Government of Patna.
e was submitted by the

S. An application for Environmental Clearanc
No.2 before SEIAA afte

5.2024 and 29.05.2

r one year of appr()val of the

Respondent
024.

plan, i.e., between 28.0
ental

mining
y State Environm

sal was considered b
n 10.07.2024 an
d SEIAA granted EC

The application/propo
ittee (SEAC) betwee
n 23.07.2024 an

d 23.07.2024

Appraisa] Comm
d to SEIAA, Bihar o
bmitted that publi

and referre
¢ Hearing was conducted

=
e on 10.08.2024. It is sU
P AR
B - = 6.03.2024 and the Environment Impact Assessment (E1A)
pondent No.2 on 15.06.2024.

mitted by the Res
ironmental Com

sub
pensation (EC) has been

(DSR) but no
nd

‘e@l was
a
CP% d that the Env

d on the pasis of the District survey Report

y has been

carried out in respect of the sa

i question so far.
as per the report published in Hindustan
nuous decline 1

8. It is furthe
rimes on 02 09.2024, there has been a conti
ound water level as well as the reservoirs which has led to &
gr |
drinking water crisis 1N many areas of South Bihar, especially in
rink1
{ai platead areas ofAurangabad, Rohtas and Kaimur District:
Kaimur
3 (r Grouncl
f the report of the Ccentral
‘hat theé summﬂry o
” o a“eged " 022 has reported that the sand mining
d May 2 h
water Board date 1
as 1S having an adverse impact on the



10.

"

pround water level; the allegation is that the report of the Central

Ground Water Board with regard to District - Rohtas has not becn
taken into consideration during preparation of the District Survey
Report (DSR) and therefore, the Environmental Clearance which is

based on such a DSR is therefore liable to be sct aside; it is also

alleged  that no  Environment  [mpact Agsessment  report or
Environment  Management  Plan has  been framed by the
Respondent No.2, to meet the problem of alarming dccrease of
Ground Water Level in District — Rohtas due to the proposed sand
mining activity qua the said mining plot being illegally opcrated by
the Respondent No.2.

I{ is submitted, inter alia, that no Public Hearing was held which
would be clear from the documents filed as Annexures-G and H.

Mr. Probal Kumar Mukherjee, learned Senior Counsel assisted hy

Ms. Paushali Banerjee, learned Counsel submits that Annexure-H

is the application filed by the project proponent for the sand mine

would prima facie establish that no public hearing was conducted

or held prior to issue of the Environmental Clearance (I5C).

I.A. No.81/2024/EZ

12.

Along with this memo of Appeal, an interlocutory application
no.81/2024/EZ has been filed sceking delay of 8 days in the filing
of the Appeal. Reasons have been explained in the Delay

Condonation Application itself and it is stated that under bonafide
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LN
S \OF

17.

18.

J91\Somnath Roy Cho
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mistake, the
' ¢ Appe 4 i
ppeal was ¢ filed in the ¢ filing purl,nl but on
11.00.2024 1
. 20249 0t was e e
ported that the /\l’l"'”' should have been filed

inal /\ppli(::\lirm'v

for Nhing of the

The Appeal

l] ~r ~ . 'y
nder the head ‘Appeal instead of ‘Orig

was re g i i
thereafter filed stating that all formalities

ated that because

Appeal were completed on 12.09.2024 but it is st
there :

was no option on the portal of the e-filing of the National
and further that on 14 and

n Tribunal to e-file the Appeal,

Gree

h
15t of September, the Office of the Tribunal was closed being
Second Saturday of the month and Sunday, thereafter, the
bunal on

ht assistance of the Registry of the Tri

ed on 17.09.202

| and supportcd by

Appellant soug
4. The facts have

16.09.2024 and the Appeal was fil
ffice of the Tribuna
ted 17.09.2024.

(in virtual

» confirmed by the O
the e-filing receipt da

sel who is present

beer

Annexure-A which is

Ms. Anamika pandey, learned Coun
dent No.l, State

alf of the Respon

pts notice on beh
EIAA), Bihar.

Mode) acce
sment Authority (S

ment Impact ASSES

wdhury, learned C
f of the Responden

cnviron
ounsel who is present (in

t No.2, M/s

1 Mode) accepts notice on behal

1 Coke pvt. Ltd.
Amrita pandey, learned Ccounsel who is present (in virtual
ent No.3, Bihar State

Hde) accepts notice on pehalf of the Respond

ntrol Board.
ht days in

pollution Co
no objection if the delay of cig

also satisfied that the case for

ounscl have

Learned €
filing the Appeal is condoncd. We are
condonation of delay has peen made out.

Matter requires (:onsidcralion.
notice to the Rcsp(mclcnls, returnable within four weeks.

[ssuC



19.

20.

21.

22.

o= ]ﬁ,

All the Respondents shall file their counter-affidavits within four
weeks.

Till the next date of listing, the impugned Environmental
Compensation (EC) dated 10.08.204 shall remain in abeyance.

The Appellant shall provide copy of the Appeal along with its
Annexures to Mr. Somnath Roy Chowdhury, Ms. Amrita Pandcy
and Ms. Anamika Pandey, learned Counsel for the Respondents
within 24 hours.

List on 12.11.2024.

Dr. Arun Kumar Verma, EM

September 30, 2024,
Appeal No.12/2024/EZ
(I.LA. No.81/2024/EZ)
OM
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R - e U qul @ e —Nerh @ e @ e ger A agraxd dreHre g Arl @id-08 @
ard wem Al @ dRiawd R @ wem fewa @) JRr U oFd X BR @ TR B h ik
RGN ¥ TPRRAM/ vl fena Preis & waer 7| o ,
SwRfa R Wi um @ wde § e @ R ool Sidfed dTeEre WM RRdrt S
ww-08 B Ty oMU g1 Wl e aFmfrl wen waiaweia wheghl, cTe/cTo ST @ S AR i A
wared & qd RER @l (@gem, oy @, uRaed gd wueRer frarer) e, 2019 @ fram—2s @ i
Ui VTR AR B 180 f B arer U @ aifreRe g fered g R e afafm-ses
OTR1 17 TN R RN Wedi-202, RAiB-20062012 g gl R P e aXE FFAR @1 ag R
@ g 4 gd e sioaReant smuss grr gof far S aféra & — i
1w a6 @ DR 2019 @ SRO-0(il) 6 AR G ) FReHI-24(ii) D T UM fbwd @ Al g
Jifre fones / srikn frfd 88 W uge yod of @ g Swaaw S @1 AR %, 28,66,05.000/ —@MOISH A
fouRie @RT O O BUd ) @1 50 wRerd Al 14,33,02,500 / —(SEE BRSNS AN ER i Al
) BUAT BT YITaE @= ¥ F |
2.—wdl Rovel (SToa ST BT 25% B, 7,16,51,250 /=) 3R Al R (STATH STH BT 25% 6. 7.16,51.250/ ) T
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Inre:IA of 2024/EZ

And

IA  of 2024/EZ

In

Appeal No 12/2024/EZ
(M/s Shivam Coke Pvt. Ltd. VS The Assistant Director
(Mines and Geology), District Mining Office, Rohtas,
(Sasaram) and others)

@AV ELEN

Please find attached herewith the copy of the above -
captioned applications together with it's all annexure, which
will speak for itself.

Regards




